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The State of West Bengal and Others

Affidavit in Opposition on behalf of Added Respondent No 18 and
19 to the Original Application.

I, Suresh Hansda, son of John Hansda having address at Nalhati — II,
Birbhum, West Bengal — 731 243 Police Station Nalhati, District
Birbhum, by faith — Santhal, by Occupation — Business, do hereby

solemnly affirm and state as follows:

1. That I am the Respondent No 19 in the instant Original
Application No 133 of 2023 /EZ (herein after referred as OA/133 of
2023/EZ) and I have been duly authorized by Respondent No 18
to afﬁrm this affidavit and as such I know the facts and
circumstances of the case and I am competent to affirm this

affirm.
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2. Respondent No 18 and 19 had been impleaded by the Applicant by

way of filing an application being IA - 49/2024/EZ wherein
specific prayer had been made as under:

“Under the aforesaid circumstances Your Applicants most humbly
pray that Your Lordships may be graciously pleased to allow to
this ihstant application impleading the Proposed Respondents in
the array of Respondents in the Original Application No 133 of
2023/EZ (Serajul Islam and Anr - Versus -The State of West
Bengal and Others) and/or pass such other order or orders as

Your Lordships may deem fit and proper”

This application had been allowed by this Hon’ble Tribunal vide |

order dated 31.07.2024. It is pertinent to mention that the
application had been filed by the Applicant after about six
hearings in the matter and upon exchange of affidavits by all the
partiés. Copies of all the orders downloaded from the official
website of this Hon’ble Tribunal is annexed and marked

collectively as Annexure “A” to this affidavit.

3. That the said application (IA - 49/2024/EZ ) had been served

upon these answering Respondents and these Respondents
entered appearance in the proceedings for ‘the first time on
17.09.2024 and time had been granted to file Counter-Affidavit by

the added Respondents 18 and 19 (answering Respondents
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| herein). On subsequent dates 06.12.2024 and 09.12.2024 reports
had been called for by this Hon’ble Tribunal basis the affidavi_t
filed by the Applicant dated 07.12.2024. Answering Respondents

- 18 and 19 craves leave to refer and rely upon all the affidavits at

the time of hearing of the application.

. That in the interim application (IA - 49/ 2024 /EZ ) certain specific
allegations have been made against Respondent No 18 and 19 and
these allegations are completely unfounded and figment of
imagination and the answering Resﬁondents (Respondent No 18

and 19) deny the allegation completely.

. It is denied that inspite of Hon’ble Tribunal’s restrain£ order and
the notice on the signboard forbidding any activity on 02.06.2024,
answering Respondents (Respondent No 18 and 19) entered the
plots with trucks loaded with waste materials and debris and
using several crushers dumped the waste on the said Plots filling

the entire atmosphere with dust.

. It is pertinent to mention that in the Original Application as well
as in the impleadment application (IA — 49/2024/EZ ), allegations

have been made in réspect of plot numbers 707. 708, 712, 713,

714, 716, 670 and 677 and Mouza — Madna, JL No - 11 under |

anerjee

Kolkata-144

S\ Regd. No. 008/2022
G\ Expiry Date

P‘?Ieﬁ“ﬂﬂ

Aladlp B oo

pliocatt.



Nalhati Police Station, Birbhum. The stone crushing unit of the
answering Respondents (Respondent No 18 and 19) is situated at
Plot No 710 for this necessary registration had been issued by
local Gram Panchayat. Thé copy of the said registration issued in
the name of “Hansda Stone Works” valid from 24.08.2022 is

annexed and marked as Annexure “B” to this affidavit

. Answering Respondents (Respondent No 18 and 19) further state

that through two registered deeds as under they purchased

agricultural landskin the year 2020 in the Plot No 711:

a) Deed No 030500904 for the year 2020 registered iﬁ the office of
Additional Registrar . of Assurance — Nalhati registered on
28.01.2020

b) Deed No 030500858 for the year 2020 registered in the office of
Additional Registrar of AsSurance — Nalhati registered on
28.01.2020

Photocopies of the deeds are annexed and marked as Annexure

“C” to this affidavit.

. It is further stated that the “Current Status Report” dated

07.12.2024 signed by 06 officials appended to the affidavit of
Respondent No 5 (District Magistrate Birbhum) dated 07.12.2024

also does not mention any activities either in Plot No 710 and 711
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which are owned by the answering Respondent (Respondent No 18
and 19). It rather mentions that the committee during repeated
visits to the alleged site at Plot Nos 707, 712, 713, 714, 715 and
688 in Mouza Madna, JL No 11 under Police Station- Nalhati, did
not find extraction of stones thereat. Committee reported that
some extraction took place long time ago Plot Nos 707, 712, 713
and 714 and few months back in Plot Nos 688 and partly on Plot
No 715. Such repbrt also is not certain as would appear from the
tenor of the order. The report further states there has been no
evidence of involvement of Private Respondents, inter-alia
including, Respondent No 18 and 19. Committee Report further
stated that the Police Complaint registered as FIR No 239 of 2024
at Nalhati Police Station under Section 379 IPC (Theft) against

“unknown persons” have not made any headway.

. It is further submitted that close scrutiny of the Original
Application and the affidavits by the parties would clearly
establish that there are several litigations pending between the
Applicant and the Private Respondents No 13 to 17. The dispute
pertains to property dispute civil in nature. Therefore with ulterior
motive this Application has been filed and with malafide intention

the present answering Respondents have been arrayed and
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impleaded as a Party Respondent on subsequent date on the basis

of wild and unsubstantiated allegations.

10. It is specifically denied by the answering Respondents herein
(Respondent No 18 and 19) that either on 02.06.2024 at 5.00 AM
as alleged or on any other dates and/or times, these Respondents
ever entered the plots mentioned in the Original Application and
dumped debris as alleged causing environmental pollution. It is
denied that these Respondents and their associates aré continuing
to dump waste materials and debris in the said Plots using

crushers without any permits as alleged.

11. That the allegations made <in Paragraph No 4 of the
impleadment application (IA - 49/2024/EZ) that Police
Complaints have been filed against answering Respondents is

completely false and false to the knowledge of the Applicants.

12. That in reference to the allegations made in Paragraph No 5 of
the impleadment application (IA — 49/2024/EZ), these answering
Respondents state that they are not carrying any illegal activities

- without permission as alleged.

13. That in reference to the allegations made in Paragraph No 10 of
the impleadment application (IA — 49/2024/EZ), these answering

Respondents deny and dispute all the allegations made therein. It
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is specifically denied by the answering Respondents herein
(Respondent No 18 and 19) that either on 02.06.2024 at 5.00 AM
as all.eged or on any other dates and/or times, these Reépondenté
ever entered the plots mentioned in the Original Application and
dumped debris as alleged causihg environmental pollution. It is

denied that these Respondents and their associates are continuing

led by
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to dump waste materials and debris in the said Plots using -

crushers without any permits as alleged. These allegations have
been made with the sole intention of impleading these

Respondents (18 &19) to this instant proceedings.

14. That in reference to the allegations made in Paragraph No 11

and 12 of the impleadment application (IA - 49/2024 /EZ), these
answering Respondents deny and dispute all the allegations made
therein. Infact the status report filed by Respondent No - S
completely belies the allegations made in these paragraphs. The
alleged Written Complaints annexed with the impleadment
application (IA — 49/2024/EZ) have been filed after this Original
Application had been filed with the sole intention to drag these
Respondents in this proceeding. These complaints are clearly

afterthought and made only for the purpose of this proceedings.

15. That in reference to the allegations made in Paragraph No 14 of

the impleadment application (IA — 49/2024/EZ), these answering

-
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Respondents deny and dispute all the allegations made therein.
Respondent John Hansda did not admit using any Crusher
without permit in the meeting on 26.06.2024 as alleged. These are
completely false statement by the Applicants and these untrue
statements have been made under oath by the Applicants with

ulterior motive.

16. That the allegations made in Paragraph No 15 of the
impleadment application (IA — 49/2024/EZ) are completely denied
by these Respondents (Respondent No 18 & 19). The allegations
that these Respondents threatened the applicants are figment of

imagination and these allegations are clearly defamatory.

17. That the allegations made in Paragraph No 16 of the
impleadment application (IA-49/2024/EZ) are completely denied
by these Respondents (Respondent No 18 & 19). It is categorically

submitted no activity of the answering Respondents (Respondent

No 18 &19) are illegal and/or without permission from the

competent authority. The Applicants are put to strict proof thereof

to substantiate these allegations.

- 18. . That in the Original Application 133 of 2023 /EZ, the Applicants

have claimed that the Applicant No 2 is the “legal and recorded

owner of the abovementioned plots by registered deeds”. In view of
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such categorical submissions, if the title of the Applicant No 2 is
beyond doubt, and if any illegal activities have happened in the
Plots mentioned in several and various paragraphs of the Original
Application, necessary steps also should be taken against the

Applicant No 2.

19. Answering Respondents unequivocally denies all the allegation

levelled in the Original Application as well as in the impleadment
application (IA-49/2024/EZ) that they are involved in illegal
quarrying which are false and faise fo the knowledge of the
Appliéants. The allegations are not dealt separately and all the
allegations are to be taken to have been denied and disputed. The
Applicants are put to strict proof to substantiate the allegations

against the answering Respondents.

20. That the answering Respondents (Respondent No 18 &19)craves

leave to refer and refer and rely upon the affidavits containing
consecutive reports filed by Respondent No 5 and the affidavits by
the competent authorities in the instant proceedings. The
application impleading the answering Respondents are harrasive,

malafide and vexatious and are liable to be dismissed.
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21. That the statements made in Paragraph Nos. 1 to 19 are true to

my knowledge and rest are my respectful submission before this

Hon’ble Tribunal.
DEPONENT
Prepared in my office Identified by me
Advocate Advocate
Plrai3[risef2o2!

Solemnly Affirmed and
Declared before me u/#
an

139 CPC and u/s 333BNSS 2023

MNotary
Govt. of West Benga! %%/

bl 0%

Hotary, Govt, of W.B.
Regd. No. 008/2022
&dwacate High Court, Calcutls

SUBHENDU BANERJEE

06 FEB 2025



ftem No.02 ' ) " Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

 Original Application No.133/2023/EZ
Serajul Islam & Anr. ' ‘Applicant(s)
- Versﬁs
‘ The State of Wés,t Bengal & Orsl P - R-e-spo'nden.t(s) ’

Date of hearing: 04.10,2023

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
S HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) :Ms. Nasreen Islam, Advocate
ORDER

1. . Heard Ms. Nésreen Isiam, learned Counsel appearing on beﬁaif of
- the Appliéan‘gs.
' s ) - The all_eéations in the present Original- Applic-ati'oril.»' are that
Respondent Nos.13 fo 17 are act'iveiy invélved in illegal- stone
quarrying actxvxtxes over plot Nos.707, 708 7 12,7183,714,715, 716,
670, 677 in Khat1an Nos.88, 1070, 1074, 1076 1205 1316, 322,
?3‘}6, 807, 8,.1.‘3, 814, 815, 1206, 1214, _12@46, J.L. No.ll,ﬁMouzar .
‘Madna, P.S. |- N_élhat_i, Dist. ~ Birbhum. | o
It is alleged that Aheavy. explosives are Being used for fragmehtation
of big rocks and the air in the entire area is ﬁlleci with dust, smoké_
* and heavy metals. It is further alleged that the big boulders
generated frc‘)m such quarrying activities are being transférred to the

- stone crushing units operating in different areas of the district and

about 20 truckloads of big boulders are being carried towards the
o

. i
crusher mills.
4. It is stated that the Applicant has also lodged complaint with the
Superintendent of Police, Sub Division Police Officer, Officer-in-

1



|
Charge, Birbhum, West Bengal and the West Bengal Pollutio;i
Controi Board, Bidhannagar, Kolkata on 11.04.2023 through speed
.poét bﬁt no action has been taken till date.
5. It is also alleged that ‘following criminal proceedings have been
initiated in District Court: - |
i) Misc. Case No. 2248 of 2022;
i) Misc. Case No. 95 of 2623;
i)  Misc. Case No. 2037 of 2023;
iv) ' Misc. Case No. 2038 of 2023;
v} Misc. Casé Né. 437 of-2023; ‘
vi)  Misc. Case No. 454 of 2023; and
vi) Misc. Case No. 2070 of 2023
6. Applicat%o_ns for i'njunctioﬁ have also Been stated to have been filed
‘ m the Court Qf the I;earr_led‘,‘CiVil Jud‘ge, Senior Division, Second'
Court, Ramipurhat being T.S. No.94 of 2023 and T.S. No.144 of 2023
" but no action has been -tgken till date. - |
7. P-’hotograp’hs have been filed with the Original Application in support .
. of the alle%atiéns.made. o ! - - . ]‘
8., Inour opiﬁqion, matfer'reqditfes cohsider"a\tion. ‘ |
9. Issue nOtﬂcg to the léespondénts,_, retur_n:ilble.within four weeks.
10. Mr Sudip Kumar Duffta, learned . Counsel who is appeaﬁng (in
-Viftual Mode), accepts noticé‘on behalf of the Respondenf Nos.1, 2,
3,4,‘ 5,6,7and 11, Stéte Respondents, Government of West Béngal.
Mr. Sibojyoti Chakraborty, learned Couinsel ;)vho is appearir.xg (in
- Virtual Mode), accépts notice on behalf of the Respondent Nos.8 and

9, West Bengal Pollution Control Board, | ' '




12.

13.

14.

l16.-

tx
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ii)  !Senior Sc1ennst‘ State Envlronment Impact ‘Assessment

b

Mr. Apurba Ghosh, learned Counsel who is appearing (in Virtual
Mode), accepts notice on behalf of the Respondent No.10, State
Environment Impact Assessme‘x1t Authority [SEIAA), West Bengal.

Respondent No.12, Ministxy of Environment, Forests and Climate
Change (MoEF&CC) is not a necessary party in this case since State
Environment Imoact Assessment Authority (SEIAA), West Bengal
has already been 1mpleaded in the array of Respondents Therefore,
we dlrect the Apphcant to delete the Respondent No.12, Ministry of

Env1ronment, Forests and Climate Change (MoEF&CC) from the
: i
arrdy of Respondents. ‘

1

Iss;ue notice to the Respondent Nos.13 to 17, returnable within four

weeks. .

' . -

All the Respondents shall file their counter-affidavits within four
weeks. . »
Considering the allegations made out in the Original Application, we

deem it appropriate to constitute a Committee comprising of the

'fouow;ing Members:- oo !

i) : {Senior Scientist, West Bengal Pollution Control Board; i
i

| Authority (SEIAA) West Bengal; and !

iii}  District Mag1strate, Birbhum or his representative Officer not

below the rank of Additional District Magistrate (A.D.M.)

The Committee shall ws1t the site and submit its Report with rega;d
I’

to the allegations made in the Orlgmal Appllcatlon within three

weeks.

. |
The West Bengal State Pollution Colntrol Board shall be the Nodal

Body for all logistic purposes and shall file the Inspection Report on

affidavit.

i



19. In case violations are found, the Committee shall recommend penalty
. as well as Environmental Compensation and also suggest rernediall
measures, if any. ‘ '
20. Learned Coun’sel‘for the Applicant shall serve e:copy/sof,t‘copy of the
Original Application albng with all its annexures upon Mr. Sudip
. Kumar Dutta, Sibojyoti Chakraborty and Mr. Apurba Ghosh, learned
Counsel for the Respondents within 24 hours

. /
i .

21. Lxst on 23 11.2023.

.....................................

.............................................

Dr, Arun Kumax Vetma, EM

October 04,2023, : :
Original Application No. 1 33/2023/E2Z
SKB
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Item No.04 o ' Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE) ;

Original Application No.133/2023/EZ
Serajul Islam & Anr. Applicant(s)
Versus

The State of West Bengal & Ors. T Respon‘dent[s) :

Date of hearmg 23.11.2023

CORAM: HON’BLE MR. JUSTICE B. AMIT hTHALEKAR, JUDICIAL MEMBER
HON'BLE DR. ARIJN KUMAR VERMA, EXPERT MEMBER

' For Applicant(s) : Ms. Nasreen Islam Advocate (in Virtual Mode)

i}

For Respondent(s) - Mr. Sudip Kumar Dutta, Advocate for R-1to 7 & 11 (m Virtual Mode),
b Mr. Sle]yOt?, Chakraborty, Advocate for R-8 & 9 (in Virtual Mode),
’ Mt. Dipanjan Ghosh, Advocate for R-10, »
Mr. Mostafijur-Rahaman, Advocate for R-13,14 & 15,
Mr. Supratick Syamal, Advocate a/w
~ Mr. Alokesh Dalai, Advocate and
Ms. Samosreedebi Dutta, Advocate for R-16 & 17

ORDER

{‘ 1. Ms. Nasreen Islam, learr_xe’d.Counsel is present {in Virtqal Mode) on
‘ . ! behalf of the Applicants | | »
]}_ , | _ , ‘ 2] Mr Supratick Syamal learned Counsel appearmg on t!ehalf of the '
- ‘ Respondent Nos 16 and 117 Private Respondents states‘ that he will

: -file his Vakalatnama in the course of the day
Mr. Mostafijur Rahaman learned Counsel states that he has
instruction to appear on behalf of the Respondent Nos.13 to 15,

Private Respondents. He states that he will e-file his Vakalathama in

the course of the day.

Mr. Sibgjyoti Chakraborty, learned Counsel appearing.[ {in Virtual
. | {

Mode) on behalf of the Respondent Nos.8 and 9, West Bengal

Pollution Control Board, prays for and is granted two days time for



filing counter-affidavit bringing on record the Corrimittee Inspection
Report.

5. Mr. Sudip Kumar Dutta, learned Counsel appearirtg (in Virtual Mode}
on beha\lf of the Respondent Nos.1 _tb.7 and 11, State Respondents,
Government of West Bengal states that he has not been served with
the copy of the Original Applicationi. Ms. Naereen Islam, learned
Counsel shall serve with the Copy of the_Origi'n_allApplication along

S with all its annemres bto Mr. S\.tdip Kumar Dutta, within 24 hours.
Mr. Dutta prays for and is granted three weeks time for filing his
counter-affidavit, . | |

6. Mr. Dipanjan Ghosh leamed Counsel who i$ present in Court on
behalf of the Respondent No. 10 State Level Env1ronment Impact
Assessment Authorlty (SEIAA), West Bengal prays for and is granted

“three weeks tlme for filing counter afﬁdav1t

7.  List on 12.01.2024.

) B. Amit Sthalekar, JM
: : : I
: |
o .

' | ‘ |
1. § : | . L vereeneee SO SRS

. ' 7 _ . ,Dr., Arun Kumar Verma, EM
‘November 23, 2023, : ’l . ‘
Original Application No.133/2023/EZ - '

SKB . ) .




Item No.05 - Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.133/2023/EZ

Sera_]ul Islam & Anr. » ~ Applicant(s)
Versus ) =
The State of West Bengal & Ors. Respondent(s]

X Date of hearmgz 12.01.2024 , , o A '

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

i For Applicant(s) : Ms. Nasreen Islam, Advocate | . - i
For Respondent(s): Mr. Sudip Kumar Dutta, Adv. for R-1-7.& i1, {in Virtual Mode)
, Mr. Sibojyoti Chakraborty, Adv. for R- 8 & 9,
Mr. Dipanjan Ghosh, Adv. for R- 10, (in Virtual Mode)
.Mr Mostafijur Rahaman, Adv. for R- 13,14 & 15, , ,
Mr. Supratick Syamal, Adv. a/w Mr. Alokesh Dala1 Adv. ;
and Ms. Samosreedebi Dutta, for R- 16 &17,

ORDER
1. Ms. Nasreen Islam, learned Counsel is present for the Applipant.
et 2. Mr. Afﬁdavit dated 22.11.2023 hds been filed by the Respondent No.16;

Private Réspondéht; the same is taken on record.

- | 3. Affidavit also dated 22.11.2023 has been filed on behalf of the
;. ! - Resf)pndenf No.1!7; Private Respor;'clent; the saﬁl'le is taken on rééo,rdb.

4.  Affidavit dated _1’1.01.-2024 has been filed oﬁ belhalf of the‘Applic':'a'nt; the .

same is taken on record.
Learned Couﬁsel for the Respondents state that éopies of afo‘resaid
affidavits have not been served upon them.
The Counsel shall ensure that copies'of theiafﬁda;vits are exchanged
amoﬁg themselves before the next date of listing. |

Mr. Sibojyoti Chakraborty, learned Counsel files Vakalatnama on behalf

of the Respondént Nos.8&9, West Bengal Pollution Control Board: the




same is taken on record. Learned Coﬁmsel prays for and is grantéd
three weeks ﬁme for filing counter-affidavit. ‘
8. Mr. .Sudfip Kumar Dutta, learned Counsel! appearing (in ‘Virtual Mode},
| for State Respondents, Govvernment of Wes_t Bengal, states that ﬁe has
not recelved the copy of the Original Applicat\ion’ or its annexures:
inspite of the order of 23. 11.2023.
9. Ms Nasreen Isalm, learned Counsel for the Applicant states that she :

!

had some personal difficulties as a result-of which copy of the Original

Application alonrx with its annexures could not be served. Let the copy
i
of the Ongmal Apphcatlon along with all its annexures be serve uponr

Mr Suchp Kumar Dutta within 48 hours who may file hlS cmmter—
afﬁdawt mthm three weeks thereafter.

10. - List on 16.02.2024.

...................................

...........................................

A, . 4 ' /' Dr. Arun Kumar Verma, EM‘
January 12, 2024,

Original Application No.133/ 2023 / EZ !
AK | : |

. Lyt ! . i
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! Item No.03' , , Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.133/2023/EZ |
Serajul Islam & Anr. ' Applicant(s)
. . _ Versus
The State of West Bengal & Ors. : Respondent(s)

. Date of hearing: 16.02.2024°

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
’HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER f

" For Applicant(s) : Ms. Nasreen Islam, Advocate

: For Respondent(s): Mr. Sudip Kuamr Dutta, Advoeate forR-1to7 & 11 |

" . ] (in Virtual Mode),

’ Mr. Sibojyoti Chakraborty, ndvocate for R-8&9

(in Virtual Mode),

Mr. Dipanjan Ghaosh, Advocate for R-10 (in Virtual Mode},
Mr. Supratick Syamal, Advocate and ‘
Ms. Samosreedebi Dutta, Advocate for R- 16&17 '
(m Virtual Mode)

ORDER
1. Counter-affidavits have ‘no‘t been filed by Respondent Nos.13, 14 &
15. . .

2.- Mr. Mos’taﬁjur Rahaman, learned Counsel for 'Respon'dent Nos.13, |

| 14 & 15, 'is not present today even thoygh the link was also sent to ,’
P . .
[ ST _ the learAed Counsel ! : ‘

[
Commlt{ee Report on affidavit dateli 15.02.2024 has been by

Respondent No.8-, West Bengal Pollutlon Control Board; the same
> s teken on record. ' ; A

n thie affidavit, ifl paragfaph-’6 (e), there is categorically averment
~ that there is evidenCe of illegal extraction beyond the plots cited in |
the Original Application and the .Distxrict Administration may fix

responsikl)ility, ascertain the quantum, of rock extracted illegally, !

and estimate the amount of revenue loss.



5. Iﬂ ‘paragraph—6 (f) of the afﬁdavlij:, it is stated that while unlawful
quallrrying activities in the area have left the surroundings defelict
to a significant extent, ‘the dereliction caused by the quarrying
activities can be mitigated to a significant extent but can;lot be
reversed through human intervention, as suéh necessary
reclamation may be undertaken Aat the earliest.

6. In view of the averments in the affidavit of the Officer on Special

o Du,ty (OSD) West Bengal Pollution Control Board, we dlrenf the
Respondent No.2, Addltlonal CI'_nef Secretary, Department of
. Enviironment, Govt. of West Bengal and Respondent No.5, District
~ Magistrate, Birbhum, to take immediate steps to-prevent iliegal
‘mining and file affidavit. ‘
7. Let he affidavit be filed by the next date of listing,

8.  List ont 03.04.2024.

.....................................

............................................

; |
‘February 16, 2024, |
Ongmal Applicatipn No.133/2023/EZ I , i |
MN - | o C : <

|-
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Iterh No. 04 ! Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

- EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

'

Original Application No.133/2023/EZ
K (I.A. No. 30/2024/EZ)

Serajul Islam & Anr. : R Applicant(s)
. Versus
The State of West Bengal & Ors. Respondent(s)

Date of hearing: 03.04.2024

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
i : HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(sj : Ms. Nasreen Islam, Advocate

For Respondent(s) :- Mr. Sudip Kumar Dutta, Advocate for R.1-7 and 11,
‘ Mr, Sibojyoti Chakraborty, Advocate for R-8 and 9 (in Virtual Mode),
. Mr. Dipanjan Ghosh, Advocate for R-10 (in Virthal Mode),
" Mr. Mostafijur Rahaman, Advocate for R-13, 14 & 15
. Mr. Supratick Syamal, Advocate a/w
Mr. Alokesh Daleu Advocate for R-16 & 17 (in Vlrtual Mode)

i

ORDER
1.  Affidavit dated.15.01. 2024 has been filed by the Apphcant the same is

taken on record.

2. Mr. Sudip Kumar Dutta, iearned Counsel appearing on behalf of the

P

Respondent Nos.2 and 5, prays', for and is granted fuxjthér thr?e weeks
’time for filing counter*afﬁdavit. l | | ‘
.3 'I!VIr Supratigﬁk’ Sy:,amal, learnéd.[Counsel appearing (in Virtual rblode) on - |
‘vlbehalf of théRe'spdﬁdent:No.l’?,, wants' to file additional aff‘ida\ll}it.

Let the said additional va.fﬁda;vit be filed within three weeké. '

The Counsel for thé parties shall exchange the copies of their afﬁdavits

iamong themselves at least one week before the next date fixed.

List on 20.05.2024.

.....................................

.............................................

Dr. Arun Kumar Verma, EM

April 03, 2024,

Original Application No.133/2023/EZ
(I.A. No. 30/2024 /EZ) X
MN . b :
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ltém No. 03
i BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
{Through Video Conferencing)
Original Application No.133/2023/EZ
(1.A No.30/2024/EZ)
' Serajul Islam & Anr. : Applicant (s}
: Versus :

The State of West Bengal & Ors. A Respondent(s)

Date of Hearing: 20.05.2024

CORAM: HON'BLE MR. JUSTICE SHEQ. KUMAR SINGH 'JUDICIAL MEMBER
o HON'ELE DR. ARUN KUMAR VERMA, EXPERT MEMBER :

For Applicant (s}: . Ms, Nasreen Islam, Advocate

’Fo;r Respondent(s): Mr. Sudip Kumar Dutta, Advocate for R-1-7 & 11,
Mr. beo_]yotl Chakraborty, Advocate, for R-8 & 9,
Mr. Dipanjan Ghosh, Advocate for R-10,
Ms. Afreen Begum, Advocate for R-13, 14 & 15,
Mr. Supratick Sydamal, Advocate and
- Mr., Alol::esh Dalai, Advocate for R-16 & 17
' ORDER
1 Learned Counsel for the Respondent Nos. 13, 14 and 15 have ﬁled

the reply dated 18.05.2024 the same is taken on record. Copy of
po the samé be provided to the oppostte parties. The reply of State "
' o Respondent No.5 dated 17.05.2024 is taken on rec,ord Reply of
! Respondent No.17 dath 16.05. 2024 1s also taken on record:
Leamed Counsel for th’e apphcant sought a short tnne to file the

rejoinder. Rejomder may be filed within two weeks.

List it on 315t July, 2024 for completion of pleadings.

T Sheo Kumar Singh, JM

, |
Dr. Arun Kumar Verma, EM

20t May, 2024

0. A. No.133/2023/EZ
{I.A. No.30/2024/EZ)
K



Item No.07 , ‘ Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

"EASTERN ZONE BENCH, KOLKATA
{THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.133/2023/EZ
(ILA. No.30/2024/EZ & 1.A. No.49/2024/EZ)

Serajul Islam & Anr. . -~ Applicant(s)
. Versus :
The State of West Bengal & Ors. . Respondent(s)

. . . !

Date of hearing: 31.07.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

X . . !

For Applicant(s) : Ms. Nasreen Islam, Adv. '

- For Respondent(s) : Mr, Sudlp Kumar Dutta, Adv. for R-1 to 78&11 {in Vlrtual Mode),
. Mr. Sibojyoti Chakraborty, Adv. for R 8&9,
- Mr. Dipanjan Ghosh, Adv. for R-10, '
Ms. Afreen Begum, Adv. for R-13 to 15 {in’ Vlrtual Mode),
Mr. Supratick Syamal, Adv. a/w
Mr. Alokesh Dalai, Adv. and »
Mr, Sawant Chanda, Adv, for R-16 & 17

ORDER .

.

1. Ms. Nvasreen Islam, learned Counsel is present on behalf of ‘the
Apphcants - | o ' |
2. Rejomder affidavit dated 11.07.2024 has been filed q;n behalf of the |

. Apphcants, the same {s taken on record o i C

/One more rejomder dffidavit also dated 11.07. 202‘1} has been ﬁled ' T !
‘on behalf of the Apphcants the same is taken on record.

I‘A No 49/2024/EZ has been ﬁled by the Apphcants seeklng :

impleadment of the proposed Respondents namely John Hansda ‘
son of late Charles,Hansda and Suresh Hansda son of John g
Hansda in the array of Respondents as Respondent Nos.18 and 19,

The LA. No.49/2024/EZ is allowed. | |
! ' -

Let the impleadment be carried out in the course of the day.



Issue notice to the newly added Respondent Nos.18 and 19,

returnable within four weeks.

Mr. Sibojyoti Chakraborty. and Mr. Sudip Kumar Dutta, learned

Coﬁnsél state  that they have not received the copy of the Origiﬁal
Application. Learned Counsel for tﬁe Applica‘nts‘ shall ser§e e-
copy/ soft Copy of the Original Application along with all its
annexures as well as copies of the two rejoinder affidavits upon Mr.

_ , 4 . 4 ,
Sibojyoti Chaklréborty and Mr. Sudip Kumar Dutta in the course of
;che day. |

List on 17.09.2024.

.....................................

.............................................

Dr. Arun Kumar Vetma, EM

July 31, 2024, !
Original Application No.133/2023/E2Z

SKB

(LA. No. 30/2024/EZ & LA, No. 49/2024/EZ)
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Regd. No. 008/2022 [l A

Expiry Date



Item No.07 ’ . Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.133/2023/EZ
(LA. N0.30/2024/EZ)

Serajul Islam & Anr. , : Applicant(s)
Versus E
The State of West Bengal & Ors. N o Respondent(s)

) ,
Date of hearing: 17.09.2024
CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE DR. ARUN KUMAR VERMA EXPERT MEMBER
j j
For Applicant(s) ': Ms. Nasreen Islam Adv.

For Respondent(s): Mr. Sudip Kumar Dutta, Adv. for State (in Virtual Mode),
Mr. Sibojyoti Chakraborty, Adv. for R-8 & 9,
Mr. Dipanjan Ghosh, Adv. for R-10- {in Virtual Mode},
, Mr, Supratick Syamal, Adv. a/w !
Mr. Alokesh Dalai, Adv. for R-16 & 17 (in Virtual Mode},
. Mr. Sanjay Mukherjee, Adv, afw - '
Mr. Argha Dip Das, Adv. for R-18 & 19

" ORDER
1. ., Ms. Nasreeﬁ Islam, learned Counsel is present on belalf of the '
| Applicants. | o |
2. Mr. Sanjay Mukheljee, learned Counsel asiéisted by Mr. Argha Dip.
: - /

. ! 4 C
Das, learned Counsel files', Vakalatnama on behalf of the

' o .
Respondent g\los.l'B and 19; the same is taken on record. When the
. case is next listed, the name of Mr. Sanjay Mukherjee along with
Mr. Argha D1p Das shall be pnnted in the cause list as the Counsel

for Respondent Nos. 18 and 19. Learned Counsel prays for and is

granted four’ weeks time for ﬁling counter afﬁdavit.

We find that the affidavit dated 17.05.2024 filed by the District
Magistrate, Birbhum is absolutely sileﬁt with regard to the
allegations made against the Respondent Nos.13 to 19. There is not

a single whisper with regard to the allegations made against the
| H—



Respondent Nos.13 to 19. This amounts to withholding fnateriél
facts fl“orn the Court.

4., Toda_y is 17.09.2024,. We are surgriéed as to why, once the Pri\,;ate
Respondents wereA al;eady brought on | record, the District
Magistrate, Birbhum could not file the current Status Report on
affidavit.

5. List on 06.12.2024.
. .’ i

.....................................

.............................................

September 17, 2024,

" .Original Applicationi No.133/2023/EZ o o
(LA: No.30/2024/EZ) ' A : ;

SKB - ‘ .




Item No.11 ’ o Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL .

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No.133/2023/EZ
(I.LA. No.30/2024/EZ) '

Serajul Islam & Anr. , Applicant(s})
' Versus
State of West Bengal & Ors. - Respondent(s) .
Date of hearmg 06.12. 2024
CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
- HON’BL“‘ DR. ARUN KUMAR VERMA, EXPERT MEMBER
, - ; j
For Appficant(s) : Ms. Nasreen Islami Advocate
For ReSpondent(s) Mr. Sudip Kumar Dutta, Advocate for R-1 to7 &1 1,
! - . State Respondents (in Virtual Mode), :
Mr: Sibojyoti Chakrabarti, Advocate for R-8 & 9,
Mr. Dipanjan Ghosh, Advocate for R-10,
Mr. Mostafijur Rahaman, Advocate for R-13 to 15,
. Mr. Supratick Shyasmal, Advocate a/w
"~ Mr. Alokesh Dalai, Advocate and
_.Mr. Sawant Chandra, Advocate for R-16 & 17

ORDER

1. Ms. Nasteen Islan';, learned Coun?el is present for the Applicants.

2. Mr‘ Sudip Kumar Dutta, leamed Counsel appearing (in Vlrtual
Motlle) on behalf of the State Respondents is again praying for ’four’
Weeks time for ﬁhng;counter-aﬁifi_awt on behalf of the Re’qunldent
No.5, District Magistrate, D'istrict-Birbhum, West Bengal. On
17.09.2024, atlready time has been éranted and more than two-
months have passed b,ut till date the counter-affidavit has not been

ﬁled whereas the Counsel for tl}e Apphcant is insisting that even

yesterday blastmg has taken place.

Mr. Dutta, learned Counsel states that the counter-affidavit has
l . ! ’ !
been prepared and only swearing has to be done.

4, We, therefore, direct the case to come up on 09.12.2024.



5. « Let the counter-affidavit' be positively filed by the District
Magistrate, Birbhum by 09. 12:2024.

6. Mr. Dutta, 1earned Counsel shall ensure that the copy of the
affidavit is e- ﬁled and served upon all the Counsel appearmg in the
case.

7. List on 09.12.2024.

.....................................

‘ ' B - B. Amit Sthalekar, JM

; S Levecinreiiinnaes
‘ Dr. Arun Kumar Verma, EM
December 06, 2024, S '
Original Apphcatxon No.133/2023 / EZ
(I A. No.30/2024/E2)

¢




Item No.08 , : ' Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH, HYBRID MODE)

Original Application No.133/2023/EZ
(.A. N0.30/2024/EZ)

~ Serajul Islam & Anr. Applicant(s)

Versus

State of West Bengal & Ors. Respondent(s)

' Date of hearing: 09.12.2024

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
. HON'’BLE DR. ARUN KUM'AR VERMA, EXPERT MEMBER

. i
'For Applicant(s} : Ms. Nasreen Islam, Advocate

" For Respondent(s): Mr. Sudlp Kumar Dutta, Advocate for R 1to7 & 11,
: — State Respondents,

Mr. Sibojyoti Chakrabarti, Advocate for R-8 &9,

Mr. Dipanjan Ghosh, Advocate for R-10 {in Virtual Mode},
Mr. Mostafijur Rahaman, Advocate a/w

Afrin Begum, Advocate for R-13, 14&15,

Mr. Supratick Shyamal, Advocate a/w

Mr. Alokesh Dalai, Advocate for R-16 & 17,

Mr. Argha Dip Das, Advocate for R-18 & 19 (in Virtual Mode]

ORDER

1.~ Ms. Nasreen Islam, 1earned Counsel is present for the App’licants '

2, | Affidavit dated 07.12. 202,4 has been filed by the Respdndent No 5,
DlStI‘lCt Maglstrate Blrbhum the same is taken on record

é. _Afﬂdgwt dated 07.12.2(;24 has »been filed by the Ai)phcant.; the

same is taken on record.

Serious allegations have been inac_le by the Applicant in the afﬁdav'i';

dated 07.12.2024. |

We, direct the District' Magistrate, D_istrict-Birbhurrlx‘ to file his
* affidavit giving para to para reply and be very clear inzrﬁling of his

“affidavit since in his affiavit of 07.12.2024 there is ah admission

that there was illegal mining on Plot No. 688 and part Plot No. 715.

Question is how did this blasting and mining take place without the



Sub-Divisional Ofﬁéer (SDO) on duty being awére of it which ohly
prima facie shows the complicity of the Sub-Divisional Ofﬁce.rA
‘(SDO). ‘
6. We, .diirect_ the District Magistrate, bistr_ic_t—Birbhum to also state in

his affidavit what disciplinary or ériminal action has been taken

. against the concerned Sub-Divisional Officer (SDO).

7.  List on 07,02.2025.
i . ! ’ !

....................................

i . _ Dr. Anm Kumar Verma, EM
December 09, 2024, -. -
Orxgmal Apphcatxon No.133/2023/EZ . .
[[ A. No.30/2024/EZ)  ° y {




'Ajy\ neo X U:’;Q - C@
~ FORM 11

‘[ [ See rule 58(2) |

Name Of District :BIRBHUM

Name Of Block : NALHATI-I

Name Of Gram Panchayat : BANIOR ,

‘Trade Registration No: -308 ' : Trade Registration Date--24-Aug?2022
Trade Registration Certificate issue No:- 4 v . Issue Date:-24-Aug-2022
Trade Registration Certificate issued for the period of: 2022 2023,2023-2024,2024-2025

To ]OHON HANSDA ;o 8 z a

......................................................................................................................................................................................................................

(Name of Prop/partner/Dlrector)

Full Address : « : :
VILLAGE - LAKHNAMARA | PARA-  LAKHNAMARA o
~ POLICE STATION - NALHATI POST OFFICE - HARIOKA |
MOUZA - MADNA, 11 : DAG- 710
CPINNO- 731243 | o

‘Gram Sansad/ Part No. LAKHNAMARA
‘ Descriptlon of Trade :STONE CRUSHER
- Gram panchayat acknowledges a sum of Rs 1500 (Rupees One Thousand Five Hundred Only)

From HANSDA STONE WORKS

B LT LT T T LT Pr PP T PRI DT PRI ST T PPN

(Name of Trade)

A | : I
Grant of this cerhﬁcate shall not absolve the applicant from the requirement of procuring all the
statutory cleal,“ences to be obtained from the appropriate authority befére actual commencement of

‘the trade. If apy violation/default is noted ]later is, the certificate shalllbe liable to be cancelled and

‘ the tradelbusmess shall be closed down. thh immediate effect. | |

R | , o - o

This Certificate Is Electronically Generated

N.B.: Gram, Panchayat has every nght to cancel or revoke or not allowmg renewal of registration at any time

Ref Apphcatlon Docket No. NOCHHHH143G7065N
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220

1-858
(Non—- Judicial Stamp of Rs.5000/-)

Churu Hansda (TI)
By the pen of Ahamad Ali

KEAXXXXXXKXXX
20.9.0.9.9.9.9.9.4
Sd/-(illegible)
ADSR office
Mallarpur

- 28 JAN, 2020

DEED - OF ABSOLUTE SALE

-2-

Churu Hansda (TI)
By the pen of Ahamad Ali

P.S. Nalhati * Mouza Madna

AAréa 47.5 decimal * Value Rs.5,57,688/-
Vendee:
Johan Hansda, Son of Late Charles Hansda, Aadhaar No.
7934—4672—4177, by Caste- Santhal, Occupatioﬁ— land
and jama, resident of Lakhanamara, P.O. Harioka, Pin
No. 731243, P.S. and Additional District Sub-Registry
foice Nalhati, Sub-Division Rampurhat,\ District
Birbhum, State West Bengal, Indian Citizen.
Vendor:

Churu HanSda, Son of late Ghumai Hansda, Aadhhar No.

8762-0708-0324, by caste- Santhal, Occupation- Land
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33(

and jama, resident of Motha, P.O. Kotasur, Pin No.
731213, P.S. Mayureswar, Additional District Sub-
Registry office- Mallarpur, Sub-Division Rampurhat,

District Birbhum, State West Bengal, Indian Citizen.

This Deed of Absolute Sale of land having Royti
stitiban right is executed to the efféct flowing. The
original owner of the property mentioned in the
schedule below Sahebram Marandi after his death by way
of inheritance from father as only heir Elbina Mardi
became the owner. I the executant of this Deed upon
receiving the property'ffom him by virtue of Deed No.

7893 for the year- 2010 have been the owner and

" possessor of the said property. Now I being in need of

urgent neéd of cash money for purchasing property
according to my coﬁvenient place having proposed to
sell the property mentioned in the schedule below and
you have been agreed to purchase the same and the
present market price being -fixed cash Rs.5,57,688/-
being the highest price I upon receiving the entire
amount of consideration through bank do execute this
Deed of Sale in your favour and I admit and promise

that whatever right, title, interest I have in the
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34 (A

property sold the same being voided and cancel devolve
on and vest in you totally.
_2_

Churu Hansda (TI)
By the pen of Ahamad Ali

I became divested of the séme. From this day you in the
owner and possessor vested with my right by effecting
mutation in your favour getting the old name strqck of
in the Sharesta of the Zaminder and by same revenue
year to year go on enjoying and possessing the same in
perfect happiness down to your sons, son, heirs in
éuccession with power to effect all kinds of transfer.
To that I or any of my future . heirs shall not be
entitled to put up any obstruction at any time if it is
done it will be void and inadmissible by virtue of this
Deed; |

Be it known that no loan has been taken ‘against
this land from any Bank or Financial organization which
is not been mortgaged, the said property has not been
attached by any Court or it is not included in any
acquisitioned or requisitioned proceeding or it is not
a‘ benami property it is in a state free from
encumbrances and defects till this day and he is sold

hereby it subsequently any such thing comes to light I
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- 2s(p

shall be punishable failing which I remain bound to
repay éntire amount of consideration with compensation
and interest.

To this import I in sound health in good faith,
out of fmy own accord, in full possession of senses.
without being induced by other, do exécute this Deed of
Sale 1in your favour in present of the witnesses.
Finish. 13™ March 1426 corresponding to 28.01.2020 A.D.

Schedule
District Birbhum, Sub-Division - Rampurhat, P.S. and

ADSR office Nalhati, at Mouza- Madna, J.L. No. 11, L.R.

Khatian No. 533, Dag No. 711 Seven hundred eleven,

ANature Dhani Chahram

Total area 283 decimal in my own 95 share which is on
the East  Subhasini Marandi, On the West and South-
Paresh Dutta out of that the property sold by this Deed
47.5 forty seven point five decimal, there are
Agriéﬁltural land on all side of this property, rent is

assessable.

Churu Hansda (TI)
By the pen of Ahamad Ali

Zaminder West Bengal Government on its behalf Learned

Collector, Suri, Birbhum.






38(A)

AT the last page of this Deed the photo and ten
finger prints of the vendor and vendee are given
which will be treated as a part of this Deed.
Deed drafted and typed by:
Sd/— Ahamad Ali,
Ahamad Ali, Deed Writer
Licence No. 25 .* ADSR office Nalhati
Of Vill + P.O. Nalhari * Birbhum
Mobile No. 9933612456

Witness:

Read over this Deed to the

executants

Read by and witness: Ahamad Ali

Of Nalhati

Ashim Ghosh

Of Vill- Nalhati

Kémashya Mondal
Of vill- Kotamur

(
(;féé Registered in Book No. I, volume No. 0305-2020, Page
from 17233 to 17233 being No. 030500858 for the year
2020.
Ce;tified to be the English translation of a Deed of

Sale in Bengali

%ﬁw 9;[@5



huru Hasnda

‘Father - BRUMAI HANSDA
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BITEITY
i !
E-Aadhaar Letter
S eTgfed F/Enroiment No.: 1068/19728/21698
Johon Hansda (W@ &pmI) oW
NALHATI, Nathati - ll, Birbhum, ' & onyTE AfFCEA e, MefasEd gmg 5y
West Bengal- 731243 & AH6EE T SR WEFbEE BE S e
SIS SR SR/ Your Aadhaar No.: o 301 oF WA o el w

7934 4672 4177 | INFORMAYION

4 Aadhaar is a proof of |dent|ty not af citizenship.
a To establish identity, authenticate online.

a This is electronically generated letter.
] i’

. m'{mr afem )

Py ; ’ o S}gnaltht;Vclingn' . )
® X mmo QU o
1800 300 1647 orp 'f an wenw.vidal.gov. ) Dale: 2015.68.04 054011 1ST
@ STeTE W (T AR ‘ x @ Andhaar is valid throughout the country.
4 ST TR GAY SR ATARE tsmﬁs AR ,- & You need to enrd only once for Aadhaat.
TIPS TN 4 Please update your mobile number and a-mail address. This .
o T FE AR TEHE Nﬁﬁ"l‘ TR 09 3-oTaA BIE Will Help you to avall various services in future. .
AAFs A 4T SRATS AR RSH YN W NI o ' ]
e
Cmeeeean N remeraerancanancan .‘J....)c... ............. ceavacmaann dounn cmreanmaea R i
| 7N g HONAUSHORMPFOR INDIA ‘
m: ' : ] Addréssz
" Johon Hansda T, T (a7, o e g .
" SN/ DOB: 15/09/1961° oA » ' .
TP/ MALE L APERAR - 731243 ‘
| ) i
. 7934 A6T24977 e e 7934 4672 4177

| TR TR IR | Aadhaar-Aam Adml ka Adhlkar



o
- .-.} Govt. of West Bengal o
'+ rectorate of Registration & Stamp Revenue
| . e-Challan | ,

| | b
Payment Mode Online Payment
. |

019200166738681 | :
' /8/01/2020 12:44:40 ' o Bank: Aliahdbad Bank
' 280120006371611 BRN Date: 28/01/202

ame

iohan hanédé
contact No. : ’
E-mail :

Address : nalhati
Applicant Name : MrA Ali
Office N_ar’ne : |
Office Address :

Status of DJeposi}er :

Purpose of pa jinent / Remar S

o

0030-02-103-003-02
0030-03-104-001-16 = S 8577

03050000163222/6/2020 _
T2 03050000163222/6/2020 ’F_jmperlyﬁégistraﬂ

In Words : Rupées Twenty Eight Thousand Fur Hundred Sixty One only .
‘ 'f » [ - | _ I

1A

9\" &5 ;
00872022 J £
1y Date

/2%,;

<,

N,




/licant Name Address AAh .

Other Dstails Ujirpur, Thana : Nalhati, District : Birbhum, WEST BENGAL, PIN - 731237 Moblle No.:

9932522091 Status Deed Wnter ; : ;
a7, g ¥ ‘ )

Rs. 27 884/~ (Article:23) ,
-Remarks | R R o '

Land Details :
Dnstnct Blrbhum PS Nalha*n Gram Panchayat: BANIOR, Mouza Madna, JI No: 11, Pin Code 731243

chahara " 47.5 Dec | 557 688/- 5,57,688/-| ,Last Reference
m o : Deed No:0305-I - .
: | o , , 07893-2010
' Grand Total: D ' " 47.5Dec|, 5,57,688 /- 5,57,688 /|
Seller Detalls : (
1
~ [Mr Churu Hansda Al ,
! |(Presentant )
|Son of Late Ghumai 'f 2= v o
' |Hansda ) . i
| |Executed by: Self, Date of ! ‘o T !
.[Execution: 28/01/2020 ; ! . Mﬁ ¥
| |, Admitted by: Self, Date of »31 z_“” l
: Admisslon 28/01/2020 , Place .
: ‘Office .
2000112020 L T 28/01/2020
N 23[0‘[2020 . ,
Motha, P.O:- Kotasur, P.S:+ Mayureswar, District: erbhum West Bengal, India, PIN 4731213 Sex: |
Male, By Caste: Schedule Trlbe, Occupation: Cultivatiop, CItlzen of: India, Aadhaar No: : 1
87xxxxxxxx0324, Status :Individual, Executed by: Self, Date of Execution: 28/01/2020
, Admitted by: Self, Date of Admission; 28/01/2020 ,Place : Office

1 r ' . . o

n i

11/02/2020 Query No:-03050000163222 / 2020 Deed No :1 - 030500858 / 2020, Dogymen! is digitally signed.

~ "~ AN




XxxXxxxx4177, Status. :Individual, Status : Not Executed

.n Hansda _ _
Late Charles Hansda Lakhnamara, P.0O:- Lakhnamara, P.S:- Nalhati, District:-Birbhum, West Bengal, India,
731243 Sex: Male, By Caste: Schedule Tribe, Occupation: Cultivation, Cltlzen of: India, Aadhaar No:

ntifier Detalls ’ . , ’

(ame

Md Samsujjoha
Son of Late Harman-Ali

Sripur, P.

District:-Birbhum, West Bengal, India, PIN

- 731220

v
i

O:- Kaytha, P.S:- Nalhati,

28/01/2020 g

Identifier Of Mr Churu Hansda

 Transfor of proReuty Tk il v el i
1 SL.No| From .| To. with area (Name-Area) .
1 MrChuru Hansda - Mr Johan Hansda-47.5 Dec

'

Land Detalls as per Land Record | o |

- District:

Sch
No

Blrbhum PS Nalhati Gram Panchayat BANIOR Mouza.Madna, JI No: 11 Pin Code : 731243

L1

OwnerW tnarf& GurdiansTsT
ARG, Address:TIFHIEY
Classlfication: ¥TAIGIA,
Area:0.95000000 Acrse,

LR Plot No- 711, LR Khatian

Se|ler ls not the recorded Owner
No:- 533

as per Applicant.

+

i

o / . N

11/02/2020 Qﬁery No:-03050000163222 / 2020 Deed No :I - 030500858 / 2020, Document is digitally signed.
/ : .
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Endorsement For Deed Nun‘tber :1-030500858 /2020 :

Jnder rute 21 of West Bengat Regnstratnon Rule, 1962 duty stamped under schedule 1A, Article number 23
stamp Act 1899,

Jatlon(Under.Sa ‘. LD }Zﬁ i ratieniRilas

ented for registration at 12:10 hrs on 28 01- 2020 at the Office of.the A.D.S. R
<ecutant.

Certificate-of:MarKat:-Vid]

Certified that the market value of thls.p”roperty Wthh Is the subject matter of the deed has been assessed at Rs
5.57,688/-

Executton is admltted on 28/0t/2020 byl Mr Churu Hansda Son of Late Ghumat Hansda Motha. P O Kotasur Thana
Mayureswar, , Blrbhum, WEST BENGAL, India, PIN - 731213, by caste Schedule Tribe, by Profession Cultivation

Indetified by Md Samsujjoha , , , Son of Late Harman Ali, Sripur, P.O: Kaytha, Thana Nalhati, , Blrbhum WEST
BENGAL, India, PIN - 731220 by caste Musllm by professlon Others

Payment of Fgeg

Certified that required Reg|stratton Fees payable for thls document is Rs 5 577/- ( A(1) =Rs 5,577/- )and Reglstratlon
Fees paid by Cash Rs 0/, by online = Rs 5,577/-

Description of Cnline Payment using Government Receipt Portal System (GRIPS) Finance Department ‘Govt. of WB
Online on 28/01/2020 12:48PM with Govt. Ref. No: 192019200166738681 on 28-01-2020, Amount Rs: 5,577/-, Bank:
Allahabad Bank(ALLA0210031), Ref. No. 2801200063716 1 on 28 01 2020 H d ofAcco ntOQ 03~104 001 16

Paymant of: StamnwutY

Certified that required Stamp Duty payable for thls document is Rs 27 884/- and Stamp Duty pald by Stamp Rs 5 000/—
by online = Rs 22,884/- | )

Description of Stamp | ’

1. Stamp: Type: Impressed, Serial no 14750, Amount Rs.5, 000/- Date of Purchase 28/01/2020 Vendor name: MD
JAMALUDDIN- A

2. Stamp: Type: Court Fees, Amount Rs. 10/- : '
Description of Online Payment using Government Recelpt Portal System (GRIPS) Finance Department Govt. of WB
Online on 28/01/2020 12:46PM with Govt. Ref, No: 192019200166738681 on 28-01-2020, Amount Rs: 22,884/-,

Bank: Allahabad Bank ( ALLA0210031), Ref. No. 280120005371611 on 28-01-2020, Hoad of Account 0030- 02- 103 003
-02

[

- ’ ,

o - S %*LJ
Satyabrata’Chakraborty
ADDITIONAL DISTﬁICT SUB-REGISTRAR

| o | OFFICE OF TH?ADSR NALHATI
' S ‘ _ Birbhum, West Bengal

11/02/2020 Query No:-03050000163222 / 2020 Deed No :I - 030500858 / 2020, Document is digitally signed.

Fotgeta 144
Refd. No. (0872022
EA‘)W ¥ l,)at()
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i
1

lstratlon under section 60 and Rule 69.

(
l

.00k - l
~ ser 0305-2020, Page from 17233 to 17244 | |
30500858 for the year 2020. ’ f

: D|g|tall sngned by SATYABRATA
CHAKRABORTY

o -  Date: 2020.02.11 15:24:22 +00:00
/Q%u\g,/ ' . Reason: Digital Signing of Deed.

(Satyabrata Chakraborty) 2020/02/11 03:24:22 PM
ADDITIONAL DISTR,CT SUB-REGISTRAR
OFFICE OF THE A.D.S.R. NALHATI . |
- West Bengal. - ',’_ o R
(This document is digitally signed.) -

11/02/2020 Query No:-03050000163222 / 2020 Deed No :1 - 030500858 / 2020, Document is digitally signed.
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I-904
(Non- Judicial Stamp of Rs[SOOO/—)

Churu Hansda (TI)
By the pen of Ahamad Ali

AXKXKXXXXXXXX
XXXXAXXXX
Sd/-(illegible) -
ADSR office
Mallarpur

28 JAN, 2020

DEED OF ABSOLUTE SALE

-2

Churu Hansda (TI)
By the pen of Ahamad Ali

P.S. Nalhati * Mouza Madna

Area 47.5 decimal * Value Rs.5;57,6887~
Vendee:-
Sona Hembram, W/o Johan Hansda, Aadhaar No. 2474-
3007—8183, by Caste- Santhal, Occﬁpation— Household
work, resident of Lakhanamara, P.Of Harioka, Pin No.
731243, P.S. and Additional District Sub-Registry
office Nalhafi, Sub-Division Rampurhat, ‘District
Birbhum, State Weét Bengal, Indian Citizen.
Vendor:
Churu Hansda, Son of late Ghumai Hansda, Aadhhar No.

8762-0708-0324, by caste- Santhal, Occupation- Land
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and Jjama, resident of Motha, P.O. Kotasur, Pin No.
731213, P.S. Mayureswar, Additional District Sub-
Registry office- Mallarpur, Sub-Division Rampurhat,

District Birbhum, State West Bengal, Indian Citizen.

This Deed of Absolute Sale of land having Royti
stitiban right is executed to the effect flowing. The
original .owner of the property mentioned in fhe
schedule below Sahebram Marandi after his death by way
of inheritance from father as only héir Elbina Mardi
became the owner. 1 the executant of this Deed'upon
receiving thé property from him by wvirtue of Deed 'N9;
7893 for the vyear 2010 have been the .owner aﬁd
possessor of the said property. Now I being in need of
urgent need of cash money for purchasing property
accordiﬁg to my convenient place having proposéd to
sell the property mentioned in the schedule below and
you have been agreed to purchase the same and the
present market brice> being fixed cash Rs.5,57,688/-
being the highest price' I upon receiving the entire
amount of consideration through bank do execute this
Deed of Sale in your favour and I admit and promise

that whatever right, title, interest I have in the
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property sold the same being voided and cancel devolve
on and vest in you totally.
_2_

Churu Hansda (TI)
By the pen of Ahamad Ali

I became divested of the same. From this day you in the
owner and possessor vested with my right by effecting
mutation in your favour getting the old name struck of
in the Sharesta of the Zaminder and by same revenue
year to year go on enjoying and possessing the same in
perfect happiness down to your sons, soﬁ, heirs in
succession with power -to effect all kinds of transfer.
To that I or 'any of ﬁy future heirs shall not be
entitled to put up any obstruction at any time if it is
done it will be void and inadmissible by virtue of this
Deed.

Be it known that no loan has been taken against
this land from any Bank or Financial organization which
is not been mortgaged, the said property has not been
attached by any Court or it is not included in any
acquisitioned of requisitioned proceeding or it is not
a benami property it is in a state free from
encumbrances and defects till thig day and he is sold

hereby it subsequently any such thing comes to light I
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V(D

shall be punishable failing which I remain bound to
repay entire amount of consideration with compensation

and interest.

To this import I in sound health in géod faith,
out of my own accord, in full possession of senses
without being induced by other, do execute this Deed of
Sale in your favour in present of ‘the witnesses.
Finish. 13™ March 1426 corresponding to 28.01.2020 A.D.

Schedule

District Birbhum, Sub-Division -~ Rampurhat, "P.S. and
ADSR office Nalhati, at Mouza- Madna, J.L. No. 11, L.R.
Khatian No. 533, Dag No. 711 Seven. hundred eleven,
Nature Dhani Chahram

Total areé 283 decimal in my own 95 share which is on
the East Subhasini Marandi, On the West and South-
Paresﬁ Dutta out of that the property sold by_this Deed
47.5 forty seven point five decimal, there are
Agricultural land on ail side of this property, rent is

assessable.

Churu Hansda (TI)
By the pen of Ahamad Ali

Zaminder West Bengal Government on its behalf Learned

Collector, Suri, Birbhum.






’ 4w §(A)

AT the last page of this Deed the photo and ten
finger prints of the vendor and vendee are given
which will be treated as a part of this Deed.
| Dééd drafted and typed by:
Sd/- Ahamad Ali,
Ahamad Ali, Deed Writer .
Licence No. 25 * ADSR office Nalhati
Of Vill + P.O. Nalhari * Birbhum

Mobile No. 9933612456

Witness:

Read over this Deed to the
executants
Read by and witness: Ahamad Ali
Of Nalhati
Ashim Ghosh
Of Vill- Nalhati
Kamashya Mondal
Cﬂéﬁ Of vill- Kotamur
U - Registered in Book No. I, volume No. 0305-2020, Page
//?; from 16328 to 16340 being No. 030500904 for the year
2020.
Certified to be the English translation of a Deed of

Sale in Bengali.
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Churu Hasnda

i
Father . DHUMAI HANSDA

Do 121021979
Male
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. l
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2474 3007 9183

- : SR PRI P 10
) “UnTYERIpEiicatonAutionity ot Indin
Address: . 33210

LR IR AR R A s ]

C/0 johon Hansda, BLOCK ROAD C/O ¢
KATHALTALA MORE, WARD NO  (iilia, oti6 4¢ 10, 1.8 i,

10, B.D.OFFICE, Nathati M, waralt Gas), Trag,

Birbhum, <fa 9% - 731243
West Bengal - 731243 .

2474 3007 9183

e Yareme s bt 1o 1t i (Gt e 1

SHATA 1, A TREH




i - Gowt, 'of West Bengal N
o Directorate of Registration & Stamp Revenue
’ -e-Challan ]
~192019200167009201 S Payment Mode  online Payment
N Date' 28/01/2020 16:46:34 nk ! |

SRN : " 1009766991

No./Query Year)

Name :

Contact No. : +91 8167463499
E-mail V p§
Address

Applicant Name :
Office Name :

Office Address :
Status of Deposi

© 03050000163271/3/2020 _ Property Registratibn- mpduly . 0030-02-103-003-02

.2 03050000163271/3/2020 ‘F:’ropeny RegistrationZRegistration 0030-03-104-001-16 8577
7 . o ees - o 5 . : : ) ?
- Total - - ' - 28461
In Words:  Rupée Hundred Sixty One only o : . :
l l |
[ f |
/ ) | / i |

Page 1 of 1

t
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,! Major Information of the Deed | '

S -0305-00904_/2020
0305-0000163271/2020

T 28/0112020 9:07:22 AM A.D.S.R. NALHAT!, District: Birbhum
lApplicant Name Address A Ali

& Other Dstalls Ujirpur,Thana : Nalhati, District : Birbhum, WEST BENGAL, PIN - 731237, Mobile No. :
: 9932522091, Status :Deed Whriter

[0101] Sale, Sale Document

SebRonmAle . :
Rs. 5 57 688/- - Rs. 5,57,688/-
Rs. 27,884/- (Article:23) Rs. 5,577/~ (Article:A(1))

Remarks | |

i . . . . /

Land Details : : :
Dlstrict Bnrbhum P.S:- : Nalhati Gr m Pancha at: BAN! OR Mouza' Madna Ji No 11 Pln Code 731243

chaharam chara ' 47 Dac ,Lastference
. m - Deéd No :0305- -
3 A : . 07893-2010
Grand Total : - / |- 47.5Dec| 5,57,688 /- 5,57,688 /- ,

: _seuef Detalls :

Mr Churu Hansda
(Presentant )

Son of Late Ghumai
Hansda

. |Executed by: Self, Date of
Execution: 28/01/2020
Admi’tted by: Seif, Date of
AdmISSlOH 28/01/2020, Place
: Office

I.?"LW ; f

%’4@%ﬂ>‘ B
| |

28101/2020 LT 281012020 -
28101/2020

Motha, P.O:~ Kotasur, P.S:- Mayureswar, District: Blrbhum, West Bengal India, PIN - 731219 Sex:
Male, By Caste: Schedule Tribe, Occupation: Cultivation, Citizen of: India, Aadhaar No:
87xxxxxxxx0324 Status :Individual, Executed by: Self, Date of Execution: 28/01/2020

, Admitted by: Self, Date of Admission: 28/01/2020 ,Place : Office

i : !

"11/02/2020 Query No:-03050000163271 / 2020 Deed No :1 - 030500904 / 2020, Document Is digitally signed.
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2
Sona Hembram

Wife of Mr Johan Hansda Lakhnamara P.O:- Lakhnamara, P.S:- Nalhati, District: -Birbhum, West Bengal, India,

PIN - 731243 Sex: Female, By Caste: Schedule Tribe, Occupation: House wife, Citizen of: India, Aadhaar No:
124 xxxxXxxx9183, Status lndl\udual Status : Not Executed

ldentnfier Datalls :

Namg. .
Md Samsuj]oha

Son of Late Harman Ali
Sripur, P.Q:- Kaytha, P.S:- Nalhati,

- 731220

District;-Birbhum, West Bengal India, PIN

2810112020 28/01/2620

- [28/01/2020 :

Identifier Of Mr Churu Hansda

From

To. with area (Name-Area)

1 Mr Churu Hangda

Mrs Sona Hembram-47.5 Dec

t

Land Detalls as per Land Record

“INo:- 533

T Prot Now 711, LR Khatian

AEATS, Addross: TYAAT
Classification: ¥TAsTa,

Owner:AWEY #IAIS, Gurdlan:IWeT

'Seller ls not the recoded Owner .
as per Applicant. ‘

|Area:0.95000000 Acre,
T .

/

11/02/2020 Query No:-03050000183271 / 2020‘ Deed No :} - 030500904 / 2020, Document is digitally signed.
{ | -
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Endofsement For Dead Number : | - 030500804 / 2020

N | I
: .

) /lﬁ~ Qt% 118%4 h U fo‘{

ssible under rule 21 of West Benga! Reglstratlon Rule, 1962 duly stamped under schedule 1A Artlcle number 23
qdian Stamp Act 1899

sresgntatlo

Presented for reglstratton at 12 08 hrs on 28~01 2020 at the Ofﬁce of the A.D.S. R NALHATI by Mr Churu Hansda— |
,Executant.

Certlﬂed that the market value of this property whlch Is the subject matter of the deed has been assessed at Rs

5, 57 688/-

Executron is admltted. on 28/01/2020 by Mr Churu Hansda Son of Late GhumalHansda Motha P. O Kotasur Thana‘ )
Mayureswar, , Birbhum, WEST BENGAL, India, PIN - 731219, by caste Schedule Tribe, by Profession Cultivation

Indetified by Md Samsujjoha , , , Son of Late Harman Ali, Sripur, P.O: Kaytha, Thana: Nalhati, , Birbhum, WEST
BENGAL lndla PIN - 731220, by caste Muslim, by profession Others

. Yand Registration )

Certiﬂed that requlred Reglstratlon Fees payable for this document is Rs 5 577/- (A(1) = Re 6,577/
Fees paid by Cash Rs 0/-, by online. = Rs §,577/-

Description of Online Payment using Government Receipt Portal System (GRIPS) Flnance Department Govt of WB
Ohline on 28i01/2020 4:48PM with Govt, Ref. No: 192019200167009201 on 28-01-2020, Amount Rs; 5,577/-, Bank:
HDFC Bank ( HDFCOOOOO14) Ref. No. 1009766991 on 28-01- 2020 Head of Account 0030-03-104 001-16

Certified that requtred ‘Stamp Duty payable for this document is Rs. 27, 884/» and Stamp Duty paid by Stamp Rs 5, 000/—
by online = Rs 22,884/- . .

Description of Stamp

1, Stamp: Type: Impressed, Senal no 14749 Amount: RsSOOO/- Date of Purchase 28/01/2020, Vendor name MD
JAMALUDDIN

2, Stamp: Type: Court Fees, Amount Rs. 10/-

Description of Online Payment using Government Recelipt Portal System (GRIPS), Finance Department Govt of W8
-Online on 28/01/2020 4:48PM. with Gowt, Ref. No: 192019200167009201 on 28-01-2020, Amount Rs: 22,884/-, Bank:"
HDFC Bank ( HDFC0000014), Ref. No. 1009766991 on 28-01-2020, Head of Account 0030-02-103-003-02

| : . : [ Satyabrata Chakraborty
P R i ' j i ADDITIONAL DISTRICT SUB-REGISTRAR
‘ : . o ‘ ‘ OFFICE OF THE A.D.S.R. NALHATI ’

L B 4 I ‘Birbhum, West Bgngal

~11/02/2020 Query No:-03050000163271 12020, Deed No :I - 030500904 / 2020, Document is digitally signed. ‘
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. ADDITIONAL DISTRICT SUB-REGISTRAR

‘e A ' ! E i ; i
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